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ORDER DT, 1-4-2002,

Heard learned counsel for ooth sides
Perused the COriginal Agplication and the counter

filed by the Respondents,The Original Application
oot erauvwdawoble .
is dismised)vithout being admitted,No costs,
A
with the dismissal of the Original Application,

the interim order passed on 25,2,2002 stands

vacated,

- Memoer(Judicial)
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